FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHREE INDUSTRIES LIMITED

RELEVANT PARTICULARS

—

Name of corporate debtor

SHREE INDUSTRIES LIMITED

2. Date of incorporation of corporate debtor 16" January, 1985
3. Authority under which corporate debtor is | Registrar of Companies, New Delhi
incorporated / registered under the Companies Act, 1956
4. Corporate Identity No. / Limited Liability | CIN: U74210DL1985PLC019851
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered office:
office (if any) of corporate debtor 15-A Kewa Park Extension, New Delhi, India
6. Insolvency commencement date in respect of | 13® December, 2023
corporate debtor
7. Estimated date of closure of insolvency | 10" June, 2024 (180" day from the date of
resolution process commencement of insolvency resolution
process)
8. Name and registration number of the | Gautam Singhal
insolvency professional acting as interim | IBBI/IPA-001/IP/P-01437/2018-2019/12240
resolution professional )
AFA valid upto: 14-02-2024
9. Address and e-mail of the interim resolution | C — 35, Ground Floor, Vivek Vihar, Phase — I,
professional, as registered with the Board Delhi, National Capital Territory of Delhi,
110095
Email Id: gautam@klfindia.com
10. | Address and e-mail to be wused for | C— 35, Ground Floor, Vivek Vihar, Phase — I,
correspondence with the interim resolution | Delhi, National Capital Territory of Delhi,
professional 110095
Email 1d: cirp.shreeindustries@gmail.com
11. | Last date for submission of claims 27" December, 2023
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and (a) Web link:-

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/home/downloads
(b) NA

Notice is hereby given that the National Company Law Tribunal, Bench-III, New Delhi has
ordered the commencement of a Corporate Insolvency Resolution Process of the M/s Shree
Industries Limited on 13" December, 2023.




The creditors of M/s Shree Industries Limited, are hereby called upon to submit their claims
with proof on or before 27/12/2023 to the Interim Resolution Professional at the address
mentioned against entry No. 9.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Gautam Singhal

Interim Resolution Professional

For Shree Industries Limited

IBBI Registration Number: IBBI/IPA-001/1P-P01437/2018-2019/12240
Place: New Delhi
Date: 14.12.2023
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NOTICE BY WAY OF SUBSTTUTED SERVICE UNDER RULE 33 OF NCLT RULES, 2016
IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI BENCH-lI

S.E. RAILWAY SCRAP SALE through E-AUCTION

Date: 15.12.2023

Resolution Professional
For Mis Universal Buildwell Pvt. Ltd.

PALLAYT JOSHI BAKHRU YERSUS UNIVERSAL BUILDWELL PVT. LTD. No. : SERIHQ-STORDISALE{DSPL)/4/2023-SALE/ Date : 14.12.2023
[A Mo, SAF 2023, LA Mo, 5Iiad 2023, LA Mo, STW 220235, LA Mo, 57220 2023, e-Auction Programme for the month of January, February, March-2024
A No. 1187/ 2019 & 1.A. No. 1188/ 2018 E-AUCTION PROGRAMME 4TH QUARTER 2023-24
IN C.P. (1B} NO. 456 (ND) OF 2018 il
WHEREAS, Mr. Atul Kumar Kansal, Resolution Professional for Mis Universal Buikdwell Division and Depot
Pvt. Litd. has fied above-mentioned Applications in which the following Respondents Month Adra  |Kharagpur|Chakradhar- Kharagpur| Ranchi
were put fo notice to appear before the Hon'ble National Company Law Tribunal, Mew Division Depot |pur Division | Division | Division
Delhi Bench-II, New Detii;
e B 01.01.2024 |02.01.2024|03.01.202404.01.2024105.01.2024
APPLICATIONS | RESPONDENTS |  ADDRESS | -
LANO. | RAMAN PURI|VARUN PURI | VIKRAM PURI| 59-8, C-5, Lane, Saink || | (January| 08.01.2024 109.01.2024/10.01.2024)11.01.2024]12.01.2024
a6 2023 : ; Farms, New Delhi- 110:!52 2024 | 22.01.2024 |16.01. 2024 (17.01 .21}24!"[8.!2}1 2024(19.01.2024
A&, NO. RAMAN PURI | VARUN PURI | VIKRAM PURI | 58-B, C-5, Lane, Sainik |
| 1
717! 2023 Farms, New Deini-110062) 29.01.202430.01.2024/24.01.2024125.01.2024|31.01.2024
LA.NO. | RAMAN PURI| VARUN PURI | VIKRAM PURI | 58-B, C-5, Lane, Sainik 05.02.2024 |06.02.2024/07.02.2024101.02.2024 102 02,2024
ST19 2023 - ) Farms, Mew Dﬁhi-ﬂﬂﬂﬁzl February| 12.02.2024 |13.02 2024 14.02. 2024 |058.02 2024 |09.02 2024
LA, MO, RAKMAN PURI | VARLIN PURI | VIKEAM FURI | 59-B, C-5, Lang, Sainik
57291 2024 Farms, New Dedhi-110062 2024 | 19.02.2024 |20.02.2024|21.02.2024115.02.2024 |16.02.2024
L& NO RAMAN PURI | VARUN PURT | VIKRAM PURI[59-B, C-5, Lane, Sainik 26.02 2024 |27.02.2024 EB.ﬁE.EﬂE#gEE.GE.EUE# 23.02.2024
; 1}’1?"30&19_ o PR TVAROR PR i B EEEECHEE'-: DE’NSNGEEE 04.03.2024 |05,03.2024|06.03,2024|07.03.2024 | 01.03,2024
N . ane, 2ain l
1198 2019 Farms, New Delhi-110062| March, | 11.03.2024 [12.03.2024|13.03.202414.03.2024 [08.03.2024
TAKE NOTICE that the above-captionad matter will now be listed on 11.01,2024 before 2024 | 18.03.2024 119.03.2024 [20.05.2024 1 21.03.2024|15.03. 2024
the Hon'bla Mational Company Law Tribunal, New Delhi Banch-Il, New Delhi. You may 28.03.2024 |26.03.2024(27.03.2024 | 28.03.2024 |22 .03.2024
it i through Authorized B tative. T z :
sialepsaddiiiiablia el il b s N.B. : Please visit website . www.ireps.gov.infe-Auction for
Take nofice that, in default of your appearance on the day as menfioned above, then you details of e-Auction schedule and catalogue.
may be procecded ex-parte. Atul Kumar Kansal (PR-922) Principal Chief Materials Manager

Suuth Eastern Hallway

sereg wilh & s

wmnu wirny CAPRI GLOBAL CAPITAL LIMITED

Regesterad & Corporate Office - 502, Tower-A, Paninsula Business Park. Senapali Bapat Mang, Lower Paned
Mumba-400013, Circle Office :-88. Zrd Floor, Pusa Rpad, New Dedhi- 110060

DEMAND NOTICE

Urider Section 13(2) of the Securitisation And Recorstnuciion of Financial hssels And Erforcement O Security ImerestAct, 2002 read with Rule 3 (1) of the
Security Interest [Enforcement) Rules, 2002, The undersigned i the Autharised Oicer of Capri Global Capital Uimied (CGCL) under Securitisation And
Recanstruciion O Financial Assets And Enforcemens of Sacurity Inlerest Act, 2002 (the said Act), In exercise of powers canfered undier Seciion 13012} of the
=aid Act read with Rule 3 af the Securily Inbere=i |Enforcement) Rules, 2002, the Authorizad Orfficar has issued Demand Motices under seciion 1302 of the sad
Acl, calling upan the following Barower(s) (the *said Bomoweris) ). to repay tha amaurds menlianead in tha respactive Damand Modica (=) esuad o them that
arg atsa givan below. In connechon with above, Malice & hereby given, ance again, Lo ha sad Bomower|s) 4o pay e CGCL, within 60 days from the publicalion
af thes Modice, the amounts indicaled hensn below, logatbar wilk lurher applcable infanast ram She dabe]s) menbonad bakow 18 ha date of paymant and'or
realiralion, paable undar he kan agreerment fead with athar documantstarilings. il ary, axeciiled by the said Bormawar] ). A% secunly Tor dise repaymient ol
the kan, the faliowing assals have bean morgaged b CGCL by he sald Borrowans) respecinvedy,

g, | Mame of the Borrower(s)/ Demand Nedice
M.|Guarantorts) | Date and Amount
1. | |Loan Account Na. 09-Dec-23
LYMEAGRO0M 20220 Agra Rs.
Bramch) Vivek Kwemar Agrawal 1513106/
[Borrower) Mrs. Maya Devi,
Salya Prakagh (Co-Borrower)

Description of secured asset
[mmuvable property]

IR R i

=R

Al that Piecs and parcel of property being Shop Kagar Palika Mo, 430 (06), New Magarpalika
Shop Mo, 222, area admaasuning 32 5q. MEs, Jama Masjid Road, Mear Amamath Parashar
Hanveh, Hajan Gall, Kasta-Fatehpur Sikri, Tehsd Kirawal and Distl, Agra, Uitar Pradesh - 263110
Bounded as under:- East: Shep of Sh Madan Matak, West: Fatak Shr Murari LakDeen Dayal
Parashar, North: Sadar Darwaja & Road of Main Markst. Scuth- House of She Raten Lal®

Place : Agra Date : 1611272023

IFtha said Boerawers shall fail o maka payment fo CGCL as aforesad, CGCL shall procead &gainst the above secunad assals undar Saclion 134) of tha Ad
and the applicabla Hulas, endrely at the rsks of the said Barowers 85 bo e costs and consequencas. The seid Barowers ere prohibiled undar the Acl fram
iransfaming tha aloresaid assets, whether by way of sals, lease or alharaise withaut the priar writan consant of CGCL. &ny person who conltravensas ar ahets
contrawantion of the provisions of tha seid &ciar Rules mada thereunder, shall ba liable for imprsonmand and or paralty &= provided under fhe A,

Sdi- (Authorised Officer) For Capri Global Capital Limited {CGCL)

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [*SECURED ASSET(S)"] UNDER THE

SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
READ WITH PROVISO TO RULE B AND 9 OF THE SECURITY INTEREST (ENFORCEMEMNT) RULES, 2002.

Motica is hereby given to the pulbdic in general and i particular to the Borrower(s) and Guaranior(s) that the below described Securad
Asset{s) mortgaged / charged to U GRO Capital Limited {"Secured Credilor™), the possession of which has baen taken by the
authorised officer of Securad Creditor, will be sodd on “As Is what i5™ and “As is where is" and “Whatever there i5” on the date and
time mentionad herein below, for recovery of the dues mentioned herain below and further interest and other expenses thereon till the
date of realization of amount, due to Securad Creditor from the Borroweris) and Guaranior(s) mentioned herein below. The Reserve
Price, Earnest Money Deposit (EMD) and last date of EMD deposit is alse mentionad herein below:

U GRO CAPITAL LIMITED

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

4ih Floor, Tower 3, Equinox Business Park. LES Road, Kurla, Mumbai 400070

Details of Borrower(s) / Guaranfor(s)  |Details ol Demand Notice| Details of Auction
1. METALON MARKETING Date of Notice: Reserve Price Rs. 3,50,00,000/-
2. PRAFUL KUMAR 0B-06-2023 EMD Rs. 35.00,000/-
3. SURBHI AGGARWAL Dutstanding Amount: | Last date of EMD Deposit 22-01-2024
Loan Account Number: Rs. 2,9575,638/- | Dale of Auction 25-01-2024
HCFDELSECOO001024040 a5 on 08-06-2023 Time of Auction 11 AM fo 01 PM
Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): “All that piece and parcel of the immovable property bearing Municipal No. 734, 734/219,
Plot/House No. 19, Alok Colony, Hapur Road, Mohalla Alok, within the limils of Municipal Corporation, Tehsil & District
Hapur, Uttar Pradesh - 245107, area measuring 439.11 5q. Yards i.e. 367.28 Sg. Meters.”

Data 16,12, 2023, Place: Hapur, Delhi

For detailed terms and conditions of the sale, please refer 1o the link provided in U GRO Capétal Linwted'Secured Craditor's website, Le.
www ugrocapital.com or contact the undersigned at authorised officeri@ugrocapital.com
/-, Soham Bhattacharya (Authorised Officer)

For UGRD Capital Limited

Whereas

PicicrBank

SYMBOLIC POSSESSION NOTICE

Branch Offlce: ICICI Bank Lid, 3rd Floor, Plot Mo- 23, New Rohtak Road, Karal
Bagh, Delhi- 110005

The undersigned being the Authorized Officer of ICIC] Bank Limited under the Securitisation, Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred
under section 13 (12} read with Rule 3 of the Security Interest (Enforcement) rulas 2002, issued demand
natices upon the borrowers mentionad below, lo repay the amount mantioned in the notice within 80 days from
the date of receipt of tha said notica,
Az the bormower failed to repay the amount, notice is hereby given to the borrower and the public in general
that the underzsigned has taken Symbolic possession of the property described herein balow in exercise of
powers conferrad on himd her under Saction 13{4) of the said Act read with Rule 8 of the said rulas on the
balow-meantioned dates. Tha barrower in particular and the public in genaral is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of ICIC| Bank Limited.

Sr. Mame of the Description Date of Demand Name
No| Borrower/Loan of Prureﬂy.’ Date of el of
Account Number Symbolic Possession Notice (Rs.) Branch
1. |Anees Ahmed! House No.474/252, Situated In Mauja Allipur May 26, 2023 | Moradabad/
|Rifaguat Husain/ Bhood Shumali Thana Foad Indra Chowk Tehsil Rs. Gajraula
INaseama Begum/ Dhanaura District Jyotiba Phoole Nagar 25,84,158/-
'LEMDEUGE:%E‘.}NE}H Moradabad Uttar Pradesh/ December 13, 2023

The above-mentionad borrowers(s ) guarantors(s) are hereby given a 30 day notice lo repay the amount, alse
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Motice, as per
the provisions under the Rules 8 and 9 of Security Interest {(Enforcement) Rules 2002,
Date: December 16, 2023
QJa:e: Moradabad & Gajraula

Authorize

ICICI Bank Limitey

d Officer

Form No. 3 [See Regulation -15(1){a)] 16(3)
DEBTS RECOVERY TRIBUNAL
CHANDIGARH (DRT 2

15t Floor SC0 33-34-15 Sectar-17 A, Chandigarh
iAddilional space alletled on 3rd and £th Floor alzo)
Case No. OAMBI32017
Zumenens under sub-zaction (4] of section 19 of

the A, read wih sub-nile {24) of nde 5 of the
Dabt Recavery Tribunal (Pracedura) Ruks, 1953,

Exh, No. 21098
Syndicate Bank
Vs
Orhit Paints
Ta,
1} Orbit Painis

M Orbil Paints Private Limited, A Company
Incorporated Under The Companies Act 1956
Hawving s Registerad Office At C-112, Dakshin
Puri, Mew Deli, 110062 Through ks Principal
CficerDirector and Fachony'Shop AL Flot Mo,
205, Daultabad, Industial Area, Daultabab
surgaon, 121001, Haryana., 2) Smi. Bhawna
Bhati Wife of Shri Pradeep Bhall Direclor
Resident of C-11Z, Dakshin Puri, New Delhi,
110062.. 3) Shri Pradeep Bhati Sio Shri Rattan
Singh Bhati Direclor Resident of C-112,
Diakzhin Puri, Mew Delbi, 110082,
Summaons
Whareas, DANBINEZMT was listed befaora
Hon'ble Presiding Officer/Registrar on
0411112023,
Wheraas his Hon b Tnbural = pleased 1o ssua
summensnotice on the said application under
saction 194) of the Acl, (A filed against you
for racovery of debls of Re.48,23 457 [Rupees
Forty Eight Lakh Twenty Three Thousand
Four Hundred Fifty Seven only] {application
along with copies of documents elc. annexed).
In accordance with sub-seclion (4) of section 19of
the Act, you, fhe defendants are direcled as
ureder -
i) To show cause within Hirty days of e sendos
of summons as 1o why relbief praved lor should
nol be granied
(i} To disclose particulars of properies or assels
other than properas and assels specified by the
applicant under senal numbear 38 af the ariginal
applicatan,
(i) You are restrained From degling with or
dispasing of secuned azsets or such olher agsels
and proparies disclosad under sanal nuenbar
34 of the ariginal application, pending hearng
and disposad of the application for sttachment of
properties.
{iw) You shal nod transher by way of sale, lease or
otherwise, except in the ordinery course of his
business any of the zssets over which secusity
interest & created andfor other assets and
progaries speciied o disdosad wnder sedal
numbser 340f the crgiral application wdhaut tha
prior approval of the Tribumal;
v} You shall be llable to account for the sale
pracaeds realised by sale of securad assals or
ather zsset= and properies in the ordinary
course of business and deposit such sale
proceeds in the account maintaned with the
bank or financke inslibubons holding secunty
intarestover such assats,
You are also direcied ta file the written stetermant
with @ copy thereof femished o the applicant
belore Registrar on 0100172024 at 10:30 AM.
failing which the appication shall ba heard and
decided in your absence,
Glven under my hand and the seal of this
frnibunal on this date: 06'11/2023.
Registrar lc
DRT-Il, Chandigarh

INlC_ DO

rUIIII l“U :‘IC 26
{PursuanttoRule-30-of the-Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional

Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
VELCA RACKING SYSTEMS PRIVATE
LIMITED (CIN: U28111DL2006PTC154535)
having its Registered Office at
TF-01, PLOT NO 5 WADHWA PLAZA,

SECTOR-10, DWARKA, NEW DELHI-110087
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Publid
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 15t
December, 2023 to enable the company tqg
change its Registered Office from "Nationa
Capital Territory of Delhi” to the "State of
Karnataka”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  porta
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered of
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition td
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
TF-01, PLOT NO 5 WADHWA PLAZA,
SECTOR-10, DWARKA, NEW DELHI-110087
For & on behalf of VELCA RACKING
SYSTEMS PRIVATE LIMITED
Sd/-
KARUPAM VITIL KUNJHUMARAKKAR
BASHEER (DIRECTOR
DIN: 00640315

Date : 16.12.2023 | Place : New Delhi

Form No. 3 [See Regulation -15(1){a)] /1 E{:!-]I
DEBTS RECOVERY TRIBUNAL
CHANDIGARH (DRT 2

1s4 Flesor 300 33-34-35 Sacor-AT A, Chandigarh
|Additional space allotted also om 3rd and 45h Fioor)
Caze No, OAIETI2019
Summans under sub-saclion (4} af section 19 of
thea Act, read with sub-nule (24) of nule 5 of the
Debi Recevery Trbunal (Procedure) Rules, 1993,

Exh. No. 20944
Canara Bank
Vs
Mis Apple Plastics
To,
(1) Mis Apple Plastics

DIWiSio- Smt, Jyoti Chopra, M!s Apple
Plastics, A Sole Proprietorship Concem
Siuated at 43-D, HSIDC Phase VI, Sactor
ATB, Gurgaon, Haryana through its Sole
Proprigtor Smt, Jyati Chopra Win Shri Kamal
Chopra.

(2} 5. Jyali Chogea Wio She Kamal Chopra
Sole Proprcior, Resident of 43-0, HSIDC
Phase V1, Sector 376, Gurgaon, Haryana

sSummons
Wheneas, OA38T201 S was ksled before Hon'ble
Presading OfficenRegistrar on 211072023,
Wheneas this Hon'ble Tribunal is pleased ko issue
surmrmonsingticg on the said application under
section 19(4) of the Act, (DA] filed agains you
for recowery of debts of Rs.68 76,584,930
[{Rupees Sixty Eight Lakh Seventy Six
Thousand Five Hundred Eighty Four and
Ninaty Threa paisa only) (apphcation along
wilh copies of documants ele. annexed).
In accordance with sub-zection (4) of sachon 19 of
the Aol vou, the defendanis are directed as
under ;-
{1} Tor showw cause within thirty days of the: service
of summons ag to why relief prayed for should
not be granted;
(i) Te disclose particilars of properies or aszels
other than properties and assets specified by the
applicant under serial number 34 of the criginal
application;
(i) You are restrained From dealng with or
disposing of secured assets or such other assels
and properties disclosed under senal number
A of the onginal applicabion, panding hearing
and disposal of the application for atiachment of
propertes;
{iv) You shall not fransfer by way of sale, lessa or
othersiza, excepl in the ardnary course of his
business any of the assats aver which sacurily
mierasi is created andlor othar assels and
properbies spacified or disclosed under serial
number 34 of the original application without the
prior approval of the Trbural;
(v} You shal be liable o account for the sale
proceads realized by sake of secuned assals of
ather aszets and properbes o the ordinary
course of business and deposit such sale
proceeds in the account maintained with the
bank or financial instfulions holding security
interestover such assets
You are also directed fo fle the writien statement
wih a copy thereof fumished to the appicant and
io app=ar before Registrar on 100172024 at
10:30 AM. failing which the application shall be
heand and decided in your sbsence,
Given under my hand and the seal of this
tribunal on this date: 261 W20Z3.
Registrar llc
DRT-Il, Chandigarh

rUllll I‘U TNGT&U
{Pursuant to-Rule 30 of the Companies
(Incorporation) Second Amendment
Rules, 2017}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of the Companies Act, 2013
Section 13
AND
In the matter of XYLOSUISSE PRIVATE
LIMITED (CIN: U20296DL2022FTC405734
having its Registered Office at Room No. 202
Second Floor, 4866/1, 24, Ansari Road,
Behind Sanjeevan Hospital, Daryaganj

FORM A

PUBLIC ANNOUNCEMENT
[Under Requlation & of the Insolvency and Bankruptey Beard of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SHREE INDUSTRIES LIMITED
RELEVANT PARTICULARS

EHHEE IIII“STHIEE LM ITED

1 Hamu of Eurp-qrate Debtor
2 |Date of incorporation url:r:rpu'am Debice

16th January, 1585

Delhi-110002
......... Applicant

3, {Bwlhanty undar which Carporada Deblor is
jincomarated [ registerad

Registrar of Companses, Mew Delhi
undar the Companias Act, 1856

Notice is hereby given to the General Public
that XYLOSUISSE PRIVATE LIMITED (the
Company) proposes to make an Application tg
the Hon'ble Regional Director, Ministry of
Corporate Affairs, Northern Region, Delh
under section 13 of the Companies Act, 2013
read with Rule 30 of the Companieg
(Incorporation) Second Amendment Rules

4. Corparaie kentiy No, { Limited Labilgy
(dentification No. of Lamporate Debiar

5. |Address of the registered office and
| |principal office {if any) of Corporate Deblor

B |Insolvency commencemend dade in
respact of Corporsie Deblor

LT4210001965PLC0O 15851

Registered Office: 15-A Kawa Park Extension,
Mew Defhi, Indiz

13th December, 2033

2017, and other applicable provisions, if any,
seeking confirmation/approval for alteration o
Clause Il of the Memorandum of Association o
the Company in terms of the Specia
Resolution passed in the Extra Ordinar

General Meeting held on 27th March, 2023, tq |-

enable the Company to change its registere
office from the National Capital Territory o

__|resalution process

10th June, 2024 {130th day from the date of
commencement of insolvency resolution process)
Gautam Singhal

Reg. No.: IBEINPA-01APP-0143772018-2019M12240
AFA valid upto: 14-02-2004

e !35 Ground Fh:-u:lr Vivek Vihar, Phase— 1,
Dalhi-110085, E-mail: gautam@kifindia.com

T |Estrmatad date of ciasure ol insclvency

& |Mame and Ragistration number of the
|insobvency professional acting &= Intesim
|Resahilian Prafiessienal

-;l | Adress & emal of the inferim resclison
professanal, 35 registanad with e boand

Delhi to the State of Tamil Nadu.

Any person whose interest is likely to b
affected by the proposed change of th
registered office of the company may delive

11, Last date for submission of dams

=35, Ground Floor, Vivek Vihar,

Phase — |, Defu-110095

E-mail: cirp.shresindusiries@gmail.com |
£7th December, 2023

10| Address and e-mail to be used for
cormespondence with the Inberim
Rasolution Profassianal

either on the MCA-21 porta
(www.mca.gov.in) by filing investo

complaint form or cause to be  delivered o
send by registered post of his /her objection

supported by an affidavit stating the nature o
his / her interest and grounds of opposition tg
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within Fourteen

12 | Classes of creditors; if amy, under dausa k)
of sLb-sacion{BA] of section 21, asoertained
| byt Inéerim Ressoluion Professional
13 | Mamees of insabency professianals identifiad
Itac‘asauUTmsﬁrepmmammamhm
| Inaciaes {hrae names for each class)
14, {a] Redevant forms and
{b} Details of authorad reprasantatives
are evakable at:

Mol Apgiicable

Mot Applicable

| ) Web link: https:ibbl gov.infomeldownloads |
(b} Mot applicabla

(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
Room No. 202, Second Floor, 4866/1, 24
Ansari Road, Behind Sanjeevan Hospital
Daryaganj, Delhi-110002
For & on behalf of XYLOSUISSE PRIVATE LIMITED
Sd/-
ANIL SAIN MATHUR
(DIRECTOR!
DIN: 00273054
15.12.2023 | Place : Delhi

Date :

| Place: Maw Dalhi

Malice & herely given that the Matonal Company Law Trbural, Banch-il, MNew Delhi has orderad the |
commancernent of a Carparate lnsolvency Resclution Process of the Shree industries Limited on 13th
Decamber, 2023

The creditiors of Shree Industries Limited, are hersby calied upan b submd $heir claims with prood an ar |
bedore 271212023 tn the Inlerim Resalution Profassional at the address mentioned against entry Mo, 8

The financial cradibors shall submit Sheir claims with proof by elecironic mears oy ﬂ-ll.,l:l'lﬂr:rer::ltnrs'na-'
submil e ciaims with prood in parsan, by postar by eleclronic means.

Submission of false or misleading proofs of claim shall attract penalties, Sdl-|
Gautam Singhal |
Intarimn Resolution Professional for Shrae Industriss Limited |

Registration Number: IBEVIPA-OD1AP-PO1457/2018-2019/12240 |

Diate - 15.12 2023

UNITY SMALL FINANCE BANK LIMITED

Hrall
Finance
Oenk

o= UNITY

the amount mentioned in the notice within 60 days
Guarantors and the public in general that the under:
The Borrower/Co-Borrowers/ Guarantors in partic
interestthereon.

redeem the secured assets.

Guarantors & Loan Account Number

Registered Office: Basant Lok, Vasant Vihar ,New Delhi-110057.
Corporate Office :Centrum House, Vidyanagari Marg, Kalina, Santacruz

Whereas, the undersigned being Authorised Officer of Unlty Small Flnance Bank Limited under the Securitisation and Reconstruction of Financial Assetg
and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interes
(Enforcement) Rules, 2002 issued Demand Notice dated mentioned hereunder calling upon the following Borrower/Co-Borrowers/ Guarantors to repay
The following Borrower/Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the following Borrower/Co-Borrowers,
on him/her under Section 13(4) of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002.

and any dealing with the said properties shall be subject to the charge of Unity Small Finance Bank Limited for the amount mentioned herein below and

The Borrower's/Co-Borrower's/ Guarantor's attention is invited to provisions of sub-Section 8 of Section-13 of the Act, in respect of time available, ta

POSSESSION
NOTICE

(E), Mumbai — 400 098

fromthe date of receipt of the said notice.
signed has taken possession of the properties described herein below in exercise of powers conferred

ular and the public in general is hereby cautioned not to deal with the properties described herein below

Amount

1. MRTBALWANT SINGH
2. MRS. DHANWANTI DEVI

3. MR. RAKESH B

4. MR. JASWANT B

Loan Account Number: -

USFBDELLOAN000005008053

Possession Date: - 13.12.2023 NORTH:

ACC THAT PIECE AND PARCEC OF IMMOVABLE PROPERTIES
AS DESCRIBED HEREIN BELOW: - AREA MEASURING 378 SQ
YDS., SITUATED AT WAKA PURANI AABADI LAL DORA
MOUJA-
MAHENDRAGARH, HARYANA -123501

BOUNDARIES (AS PER MORTGAGE DOCUMENTS)

HARDAYAL, EAST: HOUSE OF SH. SURAJBHAN & SH

Demand Notice dated 14.09.2023 10
amounting To Rs. 19,75,315.92/- (Rupee
Nineteen Lakh Seventy-Five Thousand Threg
Hundred Fifteen And Paise Ninety-Two Only] A
On 12/09/2023 Plus Applicable Interest An
Other Charges.

PATUHERA TEHSIL-BAWAL DIST-REWARI

SHAMLAT CHOWK, SOUTH: HOUSE OF SH

Possession Date: - 14.12.2023
9/2(2-6),
(1-13),

121102,

immnzrmwmmmmmmm

GAKKAN & RASTA SARE AAM, WEST: HOUSE OF SH. VIKRAN
SINGH & SH. RAJ KUMAR
1. SAVIPAL POSWAL ACC THAT PART AND PARCEC OF THE PROPERTY Demand Notice Dated 11.09.2023 FoO
2. SHIMLAT KHEWAT/KHATA NO. 509/534, MUSTATIL NO. 41, KILLA NO. Amounting ToRs. 10,17,482.39/- (Rupees Te
Loan Account Number: - 16/2(7-15), 25(8-0), & MUSTATIL NO. 42, KILLA NO. 19/2(3+ Lakh Seventeen Thousand Four Hundre
CFSLDELLOAN000005002414 4), 21(8-0), 22(8-0) & MUSTATIL NO. 45, KILLA NO. 1(8-0), Eighty-Two And Paise Thirty-Nine Only] As O

2(8-0), 3(8-0) & MUSTATIL NO. 46, KILLA NO. 5(8-0),
KHATA NO. 510/535, MUSTATIL NO. 70, KILLA NO. 1(

KHATA NO. 511/536, PART OF KHASRA NO. 115(0-13), 12
PHULWARI, TEHSIL AND DISTRICT PALWA, FARIDABAL

)
& 07/09/2023 Plus Applicable Interest And Other
; Charges.

10(8-0), 11(8-0), 12(7-13), 19/1(3-6), 20(8-0
123(0-18),

124(0-18), 130(1-0), WAKA MAUJA

HARYANA

Sd/-"Authorized Officer; Unity Small Finance Bank t"""ET

| Piramal

Branch Offica: Plot No-6, Elock A | Sactor-2,
Confact Person; 1. Naveen Kapoor - 9810854541

fha recowary af amount dus Irom barrowen's, offers
in the physical possassion, on 'As |sWhere |s Bas

Capital & Housing Finance

Pursuant b taking possession of the sacured asset mentioned hereunder by the Authorized Officer of Firamal Capital & Housing Finance Limited
(Farmarly Known as DHFL) under 1he Sacuritization and Reconstruction of Financial Assets and Enforcement of Security Interast Ack, 2002 lor

PIRAMAL CAPITAL AND HOUSING FINANCE LTD
(Formerly Known as Dewan Housing Finance Corporation Lid.)
CIN: Le5910MH1984PLC0 32634
Registered Office: Linil Mo.-801 8th Flocr, Firamal Amili Building, Firsmal Agestya Corparate Park,
Kamani Junction, Opp. Fire Station, LES Marg, Kurla (wes!), Mumbai-400070 -T +41 22 3802 4000
Mesda, U.P-201 304
2, Mikki Kumar :- 3650606340 3. Rohan Sawant © - 3833143013
E-Auction Sale Notice - Fresh Sale

arainviled by tha undarsigned forpurchase ofimmovablke property, as dascribed hereundar, whichis
is', "As Is What Is Basis"and ‘Whateverls There Is Basis', Parliculars ofwhich are given balow:

Loan CedeBranchi D I Earmnest Outstanding
Gi_“!"“" Hlfl Notice Date i | Reserve “‘“}m] Amount
arrower (5 ress Price Deposit

| Guarantor !3’ and Amaunt '1m m:: {M’1 Z-Em}

Loan Code Mo 4: 21-07-20), Rg. 12785227 I,
13100032359, Delk - Rs, 10431207/, iRs, One Crorg Twerty
Pelampura (Branch), | (Rs. One Crore Four Sevan lakh Eighty Five
~ Myay Kurnar Jain | lakh Thirly One | Al The piece and Parcel of the | Rs. 98075001, | Rs.990750 /-, Thousand Two
(Borrower), Shalu Jai Thowsand Two Property having &n exient - Piot| (Rs, Ninsty | (Rs. Nine lakh Hundred Twenty

{Co Borrower 1) | Hundred Seven Only) | No-1, Third Floar, With Reaf, Nine lakh Ninety Seven Only)

Loan Coda Mo 0% H-07-2000 Black-4-3, Village Ghondli, Savan Thausand Fis 649830 1-,
15400002581 Delk - Bs 491595 Krishan Nagas, Shahdara Delhe | Thousand Five | Seven Hundred | (Rs. Six lakh Farty Nine
Pitampura (Branch), | (Rs. Four lakh Ninety | Mew Delhi Deli - 110051 | Hundred Onéy) | Fifty Only) Thousand Eight

Viyay Kumar Jain One Thousand Five Hundred Thirty Oaly)
[Barroaser), Shalu Jai Hundrad Ninely
(Co Barrower 1) T"II'EIE' Oinly) _ |

SUBMISSION OF BID ; 23-01-2024, BEFORE 4.

piramal_auclioni@peamal.cam

DATE OF E-AUCTION: 24-01-2024, FROM 11.00 A M. TO 2.00 .M [WITH UNLIMITED EXTENSION OF 5 MINUTES EACH). LAST DATE OF
For detailed ferms and  condilions of the Sale, please refer to the link provided inwaw. pramalfinence comie-Auciion ntmior email us on

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR | MORTGAGOR

00 P.M,

barrawarguarantor.
Date : 16.92.2023 | Place: Delhi

The abowve mentioned BorowarGuarantor are heseby noliced to pay the sem as mentioned i saction 13(2) notice in full with accrued intarest 1
date before the dale of auction, failing which property will be sucticnedisald and batance dues if any will be recoversd with interest and cost from

Sdl-, (Authorised Officer), Piramal Capital & Housing Finance Limited

r
L.

whera ig"

E Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Motice is haraby given to the public in genaral and in particular to the Borrower (8) and Guarantor () indicated in Column (A) that the balow described immovable propertyities) described in Column (C) morgaged/chargead to the Secured Creditor, the constructive [ physical possession of which has baen taken
as described in column (D) by the Authorised Officer of HOFC Bank Limited (erstwhile HOFC Limited having amalgamated with HOFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC) Secured Creditor, will be sold on “As is
CAsiswhat is”, and “Whatever there is” as per the details mentioned balow :
Motice is hereby given to Borrower [ Mortgagor(s) / legal hairs, legal represantatives (whether known or unknown), executor(s), administrator(s), successor(s) and assign(s) of the respactive Borrower({s) ' Mortgagor(s) (sinca deceasad ), as the case may be, indicated in Column (A) under Rule 8(6) of the Sacurity
Interest{Enforcement) Rules 2002,

Fordetailed terms and conditions of the sale, please referto the link provided in HDF G Secured Creditor' s website e, www. HDFLBANK. Com

HDFC BANK

HDFC Bank Limited

Branch: The Capital Court, Munirka, Outer Ring Road, Olof Palme Marg, New Delhi-110067, Tel: 011-41596676/568 CIN L65920MH1994PLCOB0E18 Website: www.hdfcbank.com

E-AUCTION SALE NOTICE (Sale through e-bidding only)

(A) (B) (C) (D) (E) (F) (G) (H) L] ()
Name/s of Borrower(s)/ Mortgager(s)/Guarantor(s)/Legal Heirs and Legal Outstanding dues Description of the Immovable TYPE OF DATE & Reserve Last date of |Earnest money Bid Date of Auction
Representatives (whether known or unknown) Executor(s), to be recoverad Property / Secured Asset POSSESSION TIME OF Price (Rs.) submission deposit Incremental and time
Administrator(s), Successor(s) and Assign(s) of the respective Borrower(s)/ (Secured Debt) INSPECTION of bids Rate
Mortgagor(s) [ Guarantor(s) (since deceased), as the case may be. (Rs.)”
1) MR TARUMN KUMAR & MRS AMARPREET KAUR Rs.1,43 36 624/- (Rupees | FLAT NO -5113, ADMEASURING 199.74 S0 MTRS PHYSICAL 21 DEC 2023 Rs_1,68,00,000/- 19 JAN 2024 10% of the Bid Rs. 50,000 22-JAN-2024
Cne Crore Forty Three CONSISTING OF 3 Bedroom, 1 Kitchen, 1| POSSESSION | from 11 AMtill | (Rupees One Crore | BEFORE 4 PM Amount (Rupees Fifty FROM 10 AM TO
Lakhs Thirty Six Thousand | Drawing/Dining Room, 1 Servant Room, 4 Toilets 3 PM Sixty Eight Lacs only) Thousand Only) 10.30 AM
Six Hundred and Twenty | SITUATED AT 11TH FLOOR, TOWER 5, ATS
Four Only) due as on TOURMALINE, SECTOR 109, VILLAGE BABUPUR,
31-Aug-2022 GURGAON, HARYANA WITH UNDIVIDED
PROPORTIONATE SHARE OF LAND UNDERNEATH
AND CONSTRUCTION THEREON PRESENT AND
FUTURE
21 MRS HANSA CHOUDHARY & MR MANOJ KUMAR Rs. 61,71,488/- (Rupees | FLAT-PL-1401, ADMEASURING 117.89 S5q. mirs PHYSICAL 22 DEC 2023 Rs.70,00,000/ 19 JAN 2024 10% of the Bid Rs.10,000 22-JAN-2024
Sixty One Lakhs Seventy | CONSISTING OF 2 Rooms, 1 Kitchen , 2 Bathroom, 3 | POSSESSION | from 11 AM till (Rupees Seventy BEFORE 4 PM Armount {Rupees Ten FROM 1AM TO
One Thousand Four Balcony SITUATED AT 14th FLOOR, ELDECO 3 PM Lacs only). Thouzand Only) 11.30 AM
Hundred and Eighty Eight | ACCOLADE PRIVILEDGE L, SECTOR 2, SOHMA,
only) due as on GURGAON, HARYANA AND CONSTRUCTION
31-Jan-2023 THERE ON PRESENT AND FUTURE ALONGWITH
UNDIVIDED PROPORIONATE SHARE OF LAND
LUNDERNEATH

Togather with further interast @ 18% p.a. as applicable, incidental expenses, costs, charges ete. incurrad up to the date of paymeant and / or realisation theraof,
Itis being brought to the knowledge of the public in general that

In respect of the property at Serial Nos at 1-2 the outstanding Builder/Society dues till 31 Jan 2024 will be paid/setiled/cleared by HDFC Bank Ltd after receipt of the complete sale consideration and issuance of the sale certificate. Any other statutory/electricityiwater'property tax/other dues will have to paid |
claarad / sattled by the successiul purchasersbidders, Further, any outstanding Builder/Society or any other statutory/electricity/‘water/property tax/'other dues from 01 Fab 2024 will paid by the successful purchasers/bidders and HDFC Bank Ltd will not be liable to makea any paymant whalsoever,

Tothe best of knowledge and information of the Authorized Officer of HDF C Bank Lid |, there are no encumbrances in respect of the above immovable properties | Securad Assets

Matex Net Pvt Ltd would be assisting the Authonzed Officer in conducting the auction through an e-bidding process. For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please getin touch with Matex Net Pvt Ltd, Mr. Vikas Kumar - 9650387768, Mr.
Vijay -T200538774, Email :solutionsf@matexnat.com, Mr.S Raju - 9150757333, Email : raju s@matexneatl.com or visit their website at https:/fassets matexauctions.com/ or Mr, Aju Ashok Authorised Officer, HDFC Bank Lid. (Mobile No. 9971380421) and Mr. Ankush Sharma (Mobile No. 7014552932 ) for
properiies listed from serial no. 1 {02 or Mr. Naman Jain (Mobile No. 7300816823 ) during office hours from 9: 30 AM to 5:30 FM..

The Bid Document can be collected / obtained from the Authorized Officer of HOFC Bank Lid hawving his office at ZMD FLOOR, THE CAFPITAL COURT, MUNIRKEA, OLOF PALME MARG, OUTER RING ROAD, NEW DELHI-110067 or directly from M/s Matex Net Pwvt Lid, No: 37/22, Chamiers Towers, Gth floor,
Chamiers Road, Teynampet, Chennai— 600018,

The zecured assetis being sold on"AS IS WHERE 15" and "AS 15 WHAT |5" basis.
Tothe best of knowledge and information of the Authorized Officer of HDF G, there are no encumbrances in respect of the above immovable properties / Secured Assets.

Date: 15-DEC-2023
Place: NEW DELHI

Regd. Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

Sd/-
Authorised Officer

fi-nanci“, ep'. in

New D
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